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CENT MINISTRATIVE T RIBUNAL ,JABALPUR BENCH,. PUR

Original Application No.372 of 199

Jabalpur, this the 31st day of January, 2003,
ton'ble Mr.R.K.Upadhyaya- Member (Admnv.)

Shri B.L,Liwari son of Shri DD,

Tiwari, aged 44 years, presently

working as TTA in the office of

JT0 (Grp.), Vvidisha, R/o 48,

Regiment Road, Bhopal-462001, «~APPL ICANT

(By advocate~ None)

versus

1. Union of India through
the Secretary, Ministry of
Communic ations, Sanchar Bhawan,
New Delhio
2. The Chief General Manager (CGM),
MP.Telecom Circle, Hoshangabad Road,
_Bhopal-12 (M.P.)

3. The Telecom District Engineer,
Visidha, Madhya Pradesh. ~RESPONDENT S

By advocate~ Mr. S.A.Dharmadhikari for
Mr .S.CeSharma)

A ORDER (ORAL)

The applicant has challenged the impugned

transfer order dated 2.4.1995 (Annexure=A=4) by
which he has been transterred from Vidisha to Bareli

under S.De0.T,,Bareliy

2% It is stated by the ’applicant that he was
working as Telecom Technical Assistant (for short'TTA!)

‘in the Office of Junior Telecom Orficer ,Vidisha.The

claim of the applicant is that senior persons are
transferred tirst and the applicant is not the
senior most person, Therefore, the order of transfer
deserves to be quashed, According to the applicant,
his order of transfer shows the pick and choose
policy of the administration,Therefore, it deserves
to be cancelleqd,
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4, Robody ig bresent on beha)f of the applicant
even at the S€cond cally Earlier when the cage was listeq
*or hearing on 3041452003, Junior to Smt.s.Menon.counsel

Or applicant had appeared and Stated that the counsel

541 There jg Rothing to justify any interference

6, In the result, the application is dismisseq
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